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SHRI VINODBHAI B. SHETH: 
The~ are many social institutions, 
like, Lions, Rotaries, Giants, JCs and 
<tthers. They are arranging camps to 
remove cataract, For example, in 
Gujarat, we ha ve detected 1 lakh 
patients. The Government of India 
.hould take up after-care measures and 
help such institutions. Not only dia-
anosis facilities but after-care treat· 
ment also must be provided by the 
Government of India so that the 
patients get proper treatment. 

Mit SPEAKER: It does not arise. 
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SHRI PURNANARA YAN SIN;HA: It 
is well known that there is some 
unrest in the north-eastem sector due 
to infiltration of people from outside. 
Has the Cklvernment a plan to link 
all the post-offices in the norlh--eastern 
tribal areas with public call offices SO 
that the information necessary for 
seeunty and maintenance of law and 
order, and communication will be made 
available in that area? 
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MR. SPEAKER: Qn. 265 
linked with Qn. 267. Mr. 

can be 
Mallanna. 

you can 'Put your Question No. 267 
alsu. 

SHRI SAUGATA ROY: Mr. Mal· 
lanna's question is with regard to jute 
mills oniy. 

MR SPEAKER: All right: they can 
be put separately: Now. Qn. No. 265. 

Arrears of provident fund 

·265. SHRI SAMAR MUKHERJEE: 

SHRI URGASEN 

Will the Minister o[ PARLIAMENT-
ARY AFFAIRS AND LABOUR be 
pleased to state: 

(a) the total amount o[ provident 
:fund arrearl'; to be collected trom em-
ployers till ::lUln J LIne, 197B; 

(b) the amount of arrears recovered 
during the 1<151 six months; 

(C) the amount held up 0) due to 
court cases: (in to be recovered trom 
establishments lying closed or gone into 
liquidation (iii) to be recovered from 
establishments under the control of the 
National Textile Corporation: and 

(d) the stf'PS proposed tor speedy 
recovery ot arrears trom the defaulting 
establishments'! 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM 
KIRPAL SINHA); (a) 10 (d). A State-
ment is laid on the Table ot the Sabha. 

Statement 

The Employees' Provident Fund 
Authorities have intimated as follows: 

(a) Provident Fund arrears amount-
ing to R!. 20.77 crores were to be re-
covered from the defaulting unexempt-
ed establishments as on 30-6-1978. 

(b) An amount ot Rs. 2.65 crores was 
recovered from the defaulting un-
exempted establishments during the 
last six months. 

(c) The amount held up was:-

(I) Rs. 3.01 crores in respect ot 
Court cases: 

(Ii) Rs. 2.63 crores in respect ot 
establishments lying closed or under 
liquidation: and 

(iii) Rs. a.51 crores in respect ot 
establishments under the National 
Textile Corporation. 

(d) Action has been taken by the 
Provident Fund Authorities against the 
employers of defaulting establishments 
under Section B 01 the Employees' 
Provident Funds and Miscellaneous 
Provisions Act, 1952 tor recovery ot 
Provident Fund dues as arreas of land 
revenue. Cases are filed under Sec-
tions 14, 14A, 14AA ot the Act wher-
ever necessary. Besides, complaints 
under Section 406/409 Indian Penal 
Code (breach of trust and criminal mis-
appropriation) are initiated hy them in 
certain chronic cases of default, where 
the employNs deduct the employees' 
share of provident fund contributions 
from their wages but do not remit the 
same to the Provident Fund Au thori-
ties. The Courts are also approached 
under Section 110 or the Criminal 
Procedure Code for binding the default_ 
ing employers for good behaviour. 

SHRI SAMAR MUKHERJEE: From 
the statement it appears that Provi-
dent Fund arrears amounting to 
Rs. 20.77 crores-thls is a very huge 
amount--.is lying unrealised for a long 
time. This is the workers' earned 
money, the employees 'earned money. 




